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Other employees are being consi-
dered for regularisation.

No employee wo was appointed on
ad-hoc basis in JCB came on deputa-
tion.,

No ad-hoc appointee, subsequently
regularised, hag since been confirmed.

(b) and (c). The ad-hoc appoint-
ments of 2 Officers in Group ‘A’ were
regularised in accordance with the
relevant Recruitment Rules The
12 officials in Group ‘B’ (non-Gazet-
ted) mentioned in reply to part (a)
had put in satisfactory service for
more than 9 years as Technical As-
sistanits on ad-hoc basig and, therefore,
they deserved special consideration
for appointment on regular Dbasis by
relaxation of the recruitment rules
as explained in reply to Lok Sabha
Unstarred Question No. 552 answe-
red on 19-7-1978.
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